
     
 

 

      

   

     
 

 

   
     

     
 

    

      
     

        
          

     

           

           
      

          

            

      

            

             

            

     



NAIIONAL COMPANY LAW TRIBUNAL MUMEAI BENCH, I\IUMBAI
CI' \o. il9/::l(:l) l()l;

-1. Tl.re Petitioner submits that he will file the pending firl.lnciitl st.rtcn'r(',1ts

..rs retluirtd under the Companies Act,2013.

5. On hearing the submissions of the Petitioner, the R('gislrnr ot Cr)rrpnrlics,

lr{umb.ri who says that the name of the companv mav be resk)red u'ith cost:i.tn(1

on perusing the documents filed, it is clear that the ComPanV is in oper.ttiotl,

h<xveYer, due to no-n-filing of the financials the name u.1s stluck off fronr tht'

Register of companies, this Bench is of the view that the n.rme of the compan,,

is k) b(, restored to the Register oi Companies.

6. Accordingly, the Respondent is directed to restore the n.rme ot tht'

comP(rny forthu,ith in the Register of Companies mainllined bY him strbject ttr

the condition the Petitioner Companv rvill cleposit a sum of {10,Lltl0 .s ct)!t

imnrediatelr. and u'ill file the pending financial statements.rlrd .unual r('turlls

u'ith the Respondent within a period ot'15 davs from the d.lte of receipt ol tl.tis

order, f..riling u,hich this order t'ill stand u'ithdrawn.

7. l-he Petition is disposed of in the above terms.

V. NALLASENAPATHY
Mcmbcr (Technical)

M. K. SHRAIVAI'
Membcr (Judicial)
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